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"'SARDAR SWARAN SINGH SOKHI :
He has not replied : under what circums-
tances the fine was refunded. Have the
Government issued instructions to the
authorities concerned not to impose any
duty or finc on teams coming back after
winning?

SHRI PRANAB KUMAR MUKHER-
JEE : 8o far as refund is concerned, we
thought that they had brought some pres-
tige for the country and so far a1 the ques-
tion of fiac was concerned, we could waive
the finc. But so fa r as duty is concerned,
Government  cannot  take the view
that no duty shall be imposed on goods
brought by a winning team m excess of
what they could do; we cannot take that
vitw.

SHRT SOMNATH CHAT1ERJEE :
May I know whether the players and
officials of the team had themselves dis-
closed the items that were brought ar the
customs authoritics had to find them out
by scarches? How many were the items
which had to be discovered by searches?

SHRI PRANAB KUMAR MUKHER-
JBE : The first proposal was whether the
officers of the team could provide a conso-
lidated list of the items brought by the
players. They could not give that lst.
As a result each had to be asked what he
had and cach gave it and produced other
documents. Whatever they said was taken
on the face value. '

SHRI SOMNATH CHATTERJEE -
Therefore, there was no scarch? T am
trying to fiad out whether the players
realised that they should discloseand leave
it to the Government to decide whether
fine should be paid or not.

THE MINISTER OF FINANCE (SHRI
O, SUBRAMANIAM) : T do not think
therc was any attempt at concealment.

had t the articles bonafide
and unfortunately they had to pay a duty;
boyond & osrtain limit penalty also had to
bo levied, T bope the would agree
that they may be heroes but heroes should
[m think there waa
#up attémpt st concealment.
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE) : (a) and (b) A
statement 13 laid on the Table of the
House.

Statement

Of the 24 complaints, 14 were found to
be anonymous or donymous, 5 ori-
ginated from the Members of the Public
and the remaining 5 from the Members
of the Staff. None of the g complaints
in which investigations have been completed
so far, have revealed any serious lapaes
on the part of the officers warrantmg
regular departmental proccedings agaimst
them. In 6 of these cascs, the charges
have been found to be bascless and in the
remaining 3 cascs, a warning has been is-
sued to the officers concerned only for
certain technical lapses. It will not be in
the interest of administration and morale
of the Services to furnish at this stage parti-
culars of officers against whom complaints
have been reccived. As already indicated
in reply to the previous Unstarred ques-
tions, the allegations made were about
corrupt practices and dcpartmental icre-
gularities,
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SHRI PRANAB KUMAR MUKHER-
JBR : So far as the complaint of the hon.
Wdember himself is concerned, he wrote to
the Collector of Customs and the Collector
semt a reply. There was correspondence
between the hon. Member and the Collec-
tor of Customs. So far as these g4 com-
plaints in the statement, they have not
come fron the Members of Parhament or
the members of the State Legislature,
Regarding the question of inquiry, if there
is any specfic allegation agamst  any
efficer, it could be looked into.
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SHRI PRANAB KUMAR MUKHBR-
JEE : Whenever we receive any charges
of corruption against any officer, we look
into them. Somelimes even anonymous
and pseudonymous complaints are looked
into to see whether there is any substance
m them. If the hon. Member has an
information, he can it on to us. e
will look into it; whatever agencies are
there for investigation will go into looking
those charges.
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SHRI PRANAB KUMAR MUKHER-
JEE : If the hon. Member looks into the
statement which I have laid on the Table
of the Housr, he will find that out of
24 complaints, in six cases the charges have
been found to be bascless and in three cases
a warning has been issued to the officers
concerned only for certain technical hgu,
If the hon. Member has in mind Shri
Chavan's reply to that particular
question, it was also discussed on the Spor
of the House, on the basis of the complaint
of the hon. Member.

SHRI M. C. DAGA : Sir, he has
not replied to my question. Suppose
there are cerizin complaints which are
unsigned. Will the Government take cog-
nisance of thos e complaints or not?,

SHRI PRANAB KUMAR MUKHER-
JEE : Welook into them. But we cannot
give & blanket assurance that all w
mous ot pudonymous complaints
lnum into. We try to verify the mh

t. o
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SHRI PRANAB KUMAR MUKHER-
JEE : Whenever some complaints come
we look into them. If itis found that
inquiries against some officers are called
for, we will entrust them to some agencies.
But all types of cases cannot be given to
an independent agency. Of course, when
complaints are levelled against a particular
officer, he is not entrusted with the task
of looking into that complaint.
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THE MINISTER OF STA1E IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) A statement showing the value of
ametsin respect of 30 industrial and business
houseshaving thelargestassetsislaid cn the
Table of the House.[Placed in Library.
See No, L.T. 9461/75]-

(c) and (d) Many of the industrial
and business houses own or control more
than one company or concern and, there-
fore, the required information can be col-
lected and supplied only if the names of the
particular companies or unaertakings about
whom information is required, are speci-
fied.

(¢) Under the Banking Companies Act
and the State Bank of India Act, commer-
cial Banks are not expected to divige im-
formation in regard to loans offered by
them to commercial houses and thus ia-
formation in thisrcgard cannot be supplied.
As regards the asustance rendered by &-
nancial institutions, the required infcima-
tion can be collected and supplied if the
names of the particular companies/under-
takings about whom information is sought.
are speafied.
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